Civ DJ 154/20
JOHN MASIH GILL Vs. FRADRIC GILL AND ANR

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on
record.

Present: Sh. B.P. Singh, 1d. Counsel for the plaintiff.

Arguments on application U/o VI Rule 17
CPC heard.

Counsel for the plaintiff submits that
amendment sought in the application is formal in
nature and summons to the defendant are yet to be
served.

Heard on the application.

As the matter is in the initial stage and
summons to the defendants are yet to be served.

Hence, application U/o VI Rule 17 CPC filed by

plaintiff is allowed.

Vv



9.
Issue summons to the defendants through

their email addresses/ whatsapp numbers for next

date of hearing.

Put up for report of service on
02.11.2020

Ld. Counsel for the plaintiff is directed to
file an affidavit regarding correctness of addresses of
the defendants, their email addresses and whatsapp

numbers.

\
(Manish Sharma)

ADJ-01/WEST/THC
Delhi/29.09.2020



Civ DJ 1335/17
KULDEEP SINGH Vs. BALBIR SINGH AND ANR

29.09.2020

Since the matter was adjourned en-bloc due
to  pandemic covid-19 situation, therefore, the

ordersheet during the lock down period is not on
record.

Present:  Sh. Rakesh Kumar, Id. Counsel for L.Rs of
deceased plaintiff Satwinder Kaur and
Ramandeep Kaur.

None for LRs of deceased plaintiff

Jaswinder Kaur.

Sh. Shighra Kumar, counsel for both the
defendants.

Today, it has been submitted by counsel for

LRs of deceased plaintiff Satwinder Kaur and

Ramandeep Kaur that he wants to withdraw his

application U/o XXXIX Rule 1 & 2 CPC filed on

24.08.2020 on court email ID. The same is dismissed as

withdrawn.

Sh. Virat Tomar, ld. Counsel for LRs of

deceased plaintiff Jaswinder Kaur has sent an email




- = =~
Tt et _ -
— T s
il - wld e = S ~Z - - -
ki — ® v 2 ] Sy e - = o)
Ny sl @ = ek ol R I -
- — Gl < BEREE 2 & — p -
AT} AN 1on e - o - = pu
- -y S . =
S =2 - - — - - - - i e
Sl Jigili] N =~ =
— B
A LI IDT L =
- - - = == - - - - =
1.9 el Lic 1)l = =
~ » = D ] - ——-
— 1T = - — = =
- e THRNS EAe i e -
= st & ps- = g =

Put up for arguments on application [

XXII rule 3 CPC on 02.11.2020.

Date alreadv fixed in this

30.09.2020 stands cancelled.

(Manish Sharma
ADJ-01 "WEST THC
Delhi/ 29.09.2020
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Since the matter was adjourmed en blog
due to pandemie covid 19 sitaation, therelore, the
ordershect during the lock down peviod i not on
record
Present None tor plamtdd

Shi Deepak Sharma, conneel fon

detendan

Lol counsel tor detendant seekes time to hile
s Vakalatoama e thes matter as he has been
recently ensased m this maties

Put up  tor  cvidence ol PWIL o on

!

(Manish Sharma)
ADJ-OT/WEST/THC
Delhi/29.00.2020

11.01.2021.



. EX 61644 16
YLANVILP SINGH TANWAPR Vs, DAVENDER KUMAR AND OR

29.009.2020)

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the

ordersheet during the lock down period is not on
record.

r

Present: Sh. Achal Gupta, 1d. Counsel for DH.

None for JD.

Today, 1d. counsel for the DH has addressed
arguments on his application U/0 VI rule 17 CPC.

Jb is at liberty to file his written
<ubmissions within one week from today.

Written submissions of DH is already on
record.

put up for further proceedings on

12.10.2020. \/

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020




Civ DJ 20/2014
11690/16
KIRAN GUPTA Vs. RAJEEV CHOPRA

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on

record.
Present: None for the parties.

Sh. Amit Bhatia, Id. Counsel for the plaintiff
has sent an email on dedicated email ID of this court
praying for an adjournment for hearing through VC.

Same is granted.

Put up for further proceedings on
07.10.2020.

\/

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



Civ D) 10702/16
MANISH GUPTA Vs. RAJEEV CHOPRA

29.009.2()20)

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the

ordersheet during the lock down period is not on
record.

renents Nlone for the parties.

S Ao Bhatia, Id. Counsel for the plaintiff
b, et an cimail on dedicated email 1D of this court
Gy for an adjournment for hearing through VC.

‘

Gt 1 pranted,

Put  up for further proceedings on

()7.10.2020),

\

(Manish Sharma)
ADJ-O1/WEST/THC
Delhi/29.09.2020



Civ D) 10198/16
KANWALJEET KAUR Vs. JAGPREET SINGH ORS,

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on

record.

Present: None tor the plaintift.
Sh. Gurmeet Singh. Id. Counsel for the
detendant no. 2.
None for defendant no. 1.

Counsel for the defendant no. 2 submits

that mediation between the parties has failed.

Put up for further proceedings on

22.12.2020.

\

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



Civ DJ 11197/16
PADAM CHAND JAIN AND ANR. Vs. VIJAY KUMAR JAIN

Parcha Yadhasht

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on

record.
Present: None for the parties.

As per report of Ahlmad, file is not
traceable. He seeks some time to trace out the file.
Same is granted.

put up for further proceedings on

19.11.2020.

-

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



Civ D} 13255/16
THOMAS JOHN@THOMAS P.J. Vs. BAIJU JOHN

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on
record.

Present: Sh. Rajesh Kumar, 1d. Counsel for the
plaintiff.

1.d. Counsel for the plaintiff submits that
application for transfer which is pending before the
court of Ld. District & Sessions Judge, West District,
Delhi and is fixed for 08.11.2020. Accordingly, he
has prayed for an adjournment. Same is granted.

put up for further proceedings on

o

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020

08.12.2020.

§ o




Civ D) 13436/16
VIDYA DEVI Vs. ARUN KUMAR

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on
record.

Present: None for the parties.

Record reflects that amended memo of

parties were to be filed by the plaintiff. However, the

game is not on record.

put up for filing of the same and for

(Manish Sharma)
ADJ-01/WEST/THC

Delhi/29.09.2020

further proceedings on 14.12.2020.
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put up for purpose fixed on 16.12.2020.

\ /
(Manis}i Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020




Misc D) 329 18

-2

GHANSHYAM SINGH (THROUGH LRS.) Vs. KANHAYA LAL VARUN

29.09.2020

File already received by way of transfer
from the court of Sh. Anuj Aggarwal. Ld. ADJ-07.
West, THC, Delhi by the orders of Ld. District &
Sessions Judge, West, THC, Delhi. It be checked
and registered.

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the

ordersheet during the lock down period is not on
record.

Present: None.
As per record, main file is still in Hon'ble
High Court of Delhi. Be awaited.

Put up for appearance of applicant and

for further proceedings on 16.12.2020.

>
o
-

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



Civ DJ 153/19
AMIT GULATI Vs. NIMMO DEV

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the

ordersheet during the lock down period is not on
record.

Present: Sh. Vijay Sharma, 1d. Counsel for the

plaintiff.

None for defendant.

.d. Counsel for the plaintiff submits that
‘he matter was settled between the parties. However,
‘he defendant has not complied with the conditions
of mediation order.

ld. Counsel for the plaintiff is directed to
“ile the copy of mediation order as well as to file an
_fidavit regarding the correctness of address of the
ieiendznt, email address and whatsapp number.

[ssue court notice to the defendant through

r.rzil sddress/ whatsapp number for next date of



Put

07.12.2020.

up tor report of senvice on

(Manish Sharma
ADJ-01 WEST THC
Delhi 29.09.2020
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Civ D} 400 19
W~ DARS~AN KAUR AND ANR

-
/
W

¢ situation. therefore, the

W el
-

down period is not on

replv and arguments

lieation on 17.12.2020.

\‘/
(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



CivD} 7
ASHOK SHARMA S/O SH. BUDH RAM Vs, SANDEEPJBHEZSI{I%E
. S/0 SH. HA
29.09.2020 B

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the

ordersheet during the lock down period is not on
record.

Present: Sh. Kshitiz Mahipal. 1d. Counsel for the
plaintift.

None tor the defendant.

It has been apprised by 1d. Counsel for the
plainrtift that marter is still pending before Mediation
Cenrtre. Tis Hazari Court, Delhi and is fixed for
08.10.2020.

1d. Counsel for the defendant has sent an
email on the dedicated email ID of this court praying
for an adjournment on the same ground.

Let this matter be listed after the mediation

proceedings are Over.

put up for further proceedings on

26.10.2020. \{
(Manish Sharma)

ADJ-01/WEST/THC
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20.09.2020

File already rececived by way of transfer
from the court of Sh. Anuj Aggarwal, Ld. ADJ-07.
West. THC. Delhi by the orders of Ld. District &
Sessions Judge, West, THC, Delhi. It be checked
and registered.

Since the matter was adjourned en-bloc
due to pandemic covid- 19 situation, theretore, the
ordersheet during the lock down period is not on
record.

present: None for the parties.
Put up for purpose fixed on 16.12.2020.

\

(Manish Sharma)
ADJ-01/WEST THC
Delhi/29.09.2020



Civ D) 816/19
SUNJIV SACHAR AND ANR. Vs. SANDEEP CHHABRA

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on

record.

Present: Sh. Sumit Dutt, Id. Counsel for the plaintiff.
None for the defendant.
Record reflects that counsel for the
defendant had submitted before this court that the
defendant has suffered from brain hemorrhage and

last date of hearing, he had sought an adjournment

to file his written statement. However, the same 1s

not on record.
In these circumstances, put up for filing of

written statement on 10.11.2020. \/

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



Civ D} 456/20
RINKI DEVI Vs. REEMA KUMARI

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on
record.

Present: Sh. G.C. Joshi and Sh. S.P. Rana, ld.
Counsels for the plaintiff.
Ld. Counsel for the plaintff submits that
the there is possibility of settlement. Te seeks an

adjournment. Same is eranted.

Put up for settlement on 26.10.2020.

| 9
(Manish Sharma)

ADJ-01/WEST/THC
Delhi/29.09.2020
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Pat up lor consideration on 15.10.2020.

(Manish Sharma)
ADJ-OV/WEST/THC
Delhi/29.09.2020




Civ D) 218/19

WK TOMAR Vs BAKESH HANDA AND ORS,

2009 200()

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the

ordersheet during the lock down period is not on
record.

Present: None for the parties.

Put up for settlement, if any, and in case
settlement fails then be put up for admission

denial of documents and for framing of issues on

21.12.2020.

Vv’

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020

e



Civ 1) £49/19

42

JAYANT KUMAR VOMBA Vs DFFELE WIUMEE bbb LNE OFS

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore the
ordersheet during the lock down period is not on
record.

Present: Sh. Ravinder Kanth, Id. counse) <o«
plaintiff alongwith plaintiff in perio-
Sh. Rajender Gulati, Id. Counse. .-
defendant no. 1.
Sh. Neeraj Kumar, defendant no. 2 -
person and also appearing on behz.7 -+
defendant no. 3.

Today, 1d. Counsel for the plaintiif nac 7led
an application U/o XXII rule 4 read with Section 131
CPC for bringing on record the LRs of defendant no.
1 as defendant no. 1 has passed away on 28.06.2020.

Ld. Counsel for defendant no. 1 seeks an
adjournment to file reply to this application.
However, defendant no.2 and also on behali of

defendant no. 3 states that he has no objection it the

v

contd........




LRs of defendant no. 1, mentioned in the a
are impleaded,

Put up for filing reply on behalf of

defendant po, 1 and for arguments on the

aforesaid application on 14.12.2020. p
(Manish Sharma)

ADJ-0 1/WEST/THC
Delhi/29.09.202¢
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9.

One last opportunity is granted to the
plaintiff.
Put up for payment of previous cost of

Rs. 15,000/- to the defendant and for PE on

21.12.2020. /

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



Civ D) 65/2016
10082/16
VIJAY KARHANA Vs. AJAY KUMAR GARG

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on
record.

Present: Sh. Ritesh Mehra, 1d. Counsel for the

plaintiff.
None for the defendant.

1d. Counsel for the plaintiff seeks an

adjournment. Same is granted.

put up for appearance of PW1 and his

evidence on 20.01.2021.
v\\z‘//
(Manish Sharma)
ADJ-01/WE ST/THC

Delhi/29.09.2020



Civ D) 12857/16
ETEPISES Vo ANKIT SHARMA

meztter wazs adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on
record.
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(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



Civ D) 9297/16
KHURSHEFDA BEGUM Vs, SULTANA

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the

ordersheet during the lock down period is not on
record.

Present: None for the parties.

[t is a contested case and is pending at the
stage of PE.

Hence, in compliance of circular dated
16.08.2020 of Ld. District & Sessions Judge, West
District, Tis Hazari Courts, Delhi wherein reference is
made to order of Hon'ble High Court of Delhi bearing
no. 322/RG/DHC/2020 dated 15.08.2020, the

matter is adjourned.
Put up for PE on 28.01.2021.

Let plaintiff take steps for summoning of

\/

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020

witnesses for the said date.




Civ D) 109/2014

NANHE SINGH o
: Vs. VIMAL
‘Q_OQ"WO-WO KUMAR

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on

record.
Present: Ms. Debaki Rani Sharma, 1d. Counsel for
the plaintitt.

None tor defendant.

It is a contested case and is pending at the
stage ot DE.

Hence, in compliance of circular dated
16.08.2020 of Ld. District & Sessions Judge, West
District. Tis Hazari Courts, Delhi wherein reference is
made to order of Hon'ble High Court of Delhi bearing
no. 322/RG/DHC/2020 dated  15.08.2020, the
matter is adjourned.

Put up for DE on 21.11.2020.

/
rd

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020
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222 RG DHC 2020 dated 15.08.2020. the
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martter is adjourned.

Put up for DE on 21.11.2020.

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020
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(ence, in complianee of cirealar - dated
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Diotict, Vis Vazars Gourts, Delhi wherein reference s
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o, 922/ G/ DG/ 2020 dated  15.08.2020,  the

matter is adjourned.,

Comd.........



Put up for DE on 11.12.2020.

v

\

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



Civ DJ 211/2014
11104/16
ARUN SUGLA Vs. MOHD. CHUMNAM @ RAJU

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on
record.

Present: Plaintiff in person.

None for the defendant.

It is pointed out by the plaintiff that on
13.03.2020, the defendant undertook before this
court to pay Rs. 80,000/~ towards the arrears of rent
and electricity to the plaintiff. However, the
defendant has failed to abide by his undertaking
given in the court. Therefore, the plaintiff urged to
strike off the defence of the defendant.

put up for consideration on 09.12.2020.

v

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



Civ D) 179 2016

11583 16
CHATTAR SINGH Vs. UDHAM SINGH

~ ~N M ~ ~
TN ‘\' h
3 P & .

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation. therefore. the

ordersheet during the lock down period is not on
record.

None for the d
Put up for arguments 0Tl applicadon U 0
\XXII CPC and for consideration on review

application on 23.10.2020.

.
-

(Manish Sharma)
ADJ-01 'WEST THC
Delhi 29.09.2020



GOVIND RAM SAPRA AND AN

20002020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore. the

ordersheet during the lock down period is not on
record.

Present: None for the parties.
Put up for filing reply and arguments on
both the applications i.e. one U o 52 of TPA read

with Section 151 CPC and another U o XXII rule

10 read with Order 1 Rule 10 CPC on 28.01.2021.

\
(Manish Sharma)
ADJ-01 WEST THC
- Delht 29.09.2020



Civ DJ 242/2014

8597/16
KRISHAN Vs. RA] KUMAR LUTHRA AND ANR

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the

ordersheet during the lock down period is not on
record.

Present: None for the plaintiff.

Sh. Shrey Mehta, 1d. Counsel for the
defendant.

Counsel for the defendant submits that he
wants to withdraw his application U/o XIV Rule 5
CPC.

In view of submissions made by 1d. Counsel

for the defendant, application U/o XIV Rule 5 CPC is

dismissed as withdrawn.

Put up for DE on 03.12.2020. V

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



Civ D) 90/2016

12288/16
LALITA LUTHRA Vs. RAM CHAND ORS.

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the

ordersheet during the lock down period is not on
record.

Present: Sh. Dipankar Mohan, Id. Counsel for the
plaintiff.

Sh. Deepak Thakur, proxy counsel for

defendant no. 1(¢) and defendant no. 2.

Sh. Sunil Malhotra, counsel for defendant
no. 1(c) and defendant no. 2 has sent an email on
the dedicated email ID of this court praying for an
adjournment. Same is granted.

Put up for purpose fixed on 01.12.2020.

\l/

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



v DYty Yove
. ) RENRTUR §'O
SMT. KRISHNA Vs, SMY NAUSNALYA

20.09,2020

Since the matter was adjourned en-bloe
due to pandemic covid-19 situation. theretore, the
ordersheet during the lock down period is not on
record.

Present: None tor the parties.
Put up for purpose fixed on 05.01.2021.
\\
(Mamish Sharma)

ADJ-01 WEST THC
Delht 29.09.2020




Civ D) 189/2016,

11490/16
GURDAYAL Vs. MS O.N.S. INFRATECH PVT LTD AND ANHK

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the

ordersheet during the lock down period is not on
record.

Present: None for the parties.

Put up for filing reply and arguments on
the applicationU/o0 VII rule 11 CPC on 25.01.2021.
(Manish Sharma)

ADJ-01/WEST/THC
Delhi/29.09.2020




Civ D) 12790/16
DALJEET SINGH DHIMAN Vs. RADISSON BLU HOTEL

29.09.2020

File already received by way of transfer
from the court of Sh. Anuj Aggarwal, Ld. ADJ-07,
West, THC, Delhi by the orders of Ld. District &

Sessions Judge, West, THC, Delhi. It be checked
and registered.

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on

record.
Present: None for the plaintiff.

Sh. Parvesh Bansal, counsel for the
defendant.

The matter is pending before NCLT.
Accordingly, an adjournment is sought. Same is
granted.

Put up for arguments on application U/s

14 of Insolvency and Bankruptcy Code, 2016 on

06.01.2021. |

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



Civ DJ 640/19
GURMEET SINGH Vs. IQBAL SINGH

20.09.2020

File already received by way of transfer

from the court of Sh. Anuj Aggarwal, Ld. ADJ-07,
\\k‘sl.. THC, Delhi by the orders of Ld. District &
Sessions Judge, West, THC, Delhi. It be checked

and registered.
Since the matter was adjourned en-bloc

due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on

record.

Present: None for the parties.
Sh. Krishan Keshav, JLO, West Zone SDMC

has appeared in this matter and filed status report.

Same is taken on record.
Ms. Charu Rustagi, 1ld. Counsel for

defendant no. 3 has sent an email on dedicated email

1D of this court praying for an adjournment for

hearing through VC. Same is granted.
put up for consideration on status report

on 23.11.2020.
(Manish Sharma)

ADJ-01/WEST/THC
Delhi/29.09.2020



RCA D) 56/2011
oll6l/10

JAGDISH CHANDER Vs. KAMOD KARWAL ANR

e I WP - NN N
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Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the
ordersheet during the lock down period is not on

record.

At None for the appellant.

s

I’J
v

"

Sh. Sartbir Singh. 1d. Counsel for both the

respondents.

for final arguments on

(ManiMharma)

ADJ-01/WEST/THC
Delhi/29.09.2020

Put up
02.11.2020.



Civ DJ 29/2016

11555/1
RAKESH KUMAR GARG Vs. FIBER HOME INDIA P. LTD. O/Rg

29.09.2020

Since the matter was adjourned en-bloc
due to pandemic covid-19 situation, therefore, the

ordersheet during the lock down period is not on
record.

Present: Sh. Anand Wardhan Maiterya, Id. Counsel
tor the plaintiff.
None for the defendant.

Put up for final arguments on
04.11.2020.

(Manish Sharma)
ADJ-01/WEST/THC

Delhi/29.09.2020



CS 461/20
Sunil Kumar Garg Vs. Vineet Kumar Garg

29.09.2020

Fresh suit received by the order of Ld.

District & Sessions Judge, West District, Delhi. It
be checked and registered.

Present: None for the plaintiff.

Put up for consideration on 12.10.2020.

L

(Manish Sharma)
ADJ-01/WEST/THC
Delhi/29.09.2020



